MP/MLA for the month of Februrary, 2025

Previsious

S.No. Nan.le o-f the Balance as on Institution Disposal Closing balance

District 01.02.2025 /RBT as on 28.02.2025
1 Ambala 0 0 0 0
2 Bhiwani 0 0 0 0
3 Charki Dadri 15 0 3 12
4 Faridabad 0 0 0 0
5 Fatehabad 0 0 0 0
6 Gurugram 37 0 0 37
7 Hisar 0 0 0 0
8 Jhajjar 0 0 0 0
9 Jind 0 0 0 0
10 Kaithal 0 0 0 0
11 Karnal 0 0 0 0
12 Kurukshetra 0 0 0 0
13 Narnaul 0 0 0 0
14 Nuh 4 0 0 4
15 Palwal 0 0 0 0
16 Panchkula 5 0 0 5
17 Panipat 1 0 0 1
18 Rewari 0 0 0 0
19 Rohtak 3 0 0 3
20 Sirsa 1 0 0 1
21 Sonipat 0 0 0 0
22 Yamunanagar 1 0 0 1

Total 67 0 3 64




Details of pending cases

inst MPs/MLAs in the State of Haryana as on 28.02.2025

5

[Name of [Name of Sitting/ (Case No. [Date and number Offence Maximum Date of Df?ltif'lOf :i)lii‘:le o Date of framing | Present status and its next |Stay, if any, b; Total no.|  No. of wli\tl:':’egsfes [Expected time of (Comments by
Sr.No.| District Name IName of MP Title of the case jassigned in the | CNR No. Police Station . filing s ng. e s Y, DY) of witnesses " pectec . [District and Sessions|
the Court MLA Former of FIR alleged punishment charge |Criminal charge date higher court | . N remain to p of trial
ICourt Challan N witnesses| examined . Judge
sheet  |Complaint be examined|
Ambala Nil
Bhiwani NIL
Directions given in
Quarterly meeting | Directions given in
MS for strict Quarterly meeting for
A compliance as per | strict compliance as
MEE]_I;]IAKS SOMBIR SURESH HRBHAI- instructions issued |  per instructions
1 | Charki Dadri EX. MLA KUAMR VS NACT/136/2024 - - NIACT 138 | ONE YEAR - - 13-03-2024 - 03-03-2025 03-03-2025 1 - - 6 MONTHS by Hon'ble issued by Hon'ble
YADAV, SANGWAN 001003-2024
SOMBIR MLA Supreme Court and| Supreme Court and
IACIM, CH. . : " B
DADRI [Hon'ble Punjab and| Hon'ble Punjab and
Haryana High | Haryana High Court
Court from time to| from time to time.
time.
IRMALA DEV]|
2 SOMBIR EX. MLA VS SOMBIR NACT/120/2024 HRBHA1- - - NI ACT 138 | ONE YEAR - - 01-03-2024 01-03-2025 01-03-2025 1 - - 6 MONTHS
SANGWAN 000796-2024
SANGWAN
RM NIWAS VS
B PONVEIR EX. MLA SOMBIR NACT/119/2024 IIRERIAL - - NIACT 138 | ONE YEAR = - 01-03-2024 DECIDE DECIDE 1 = - 6 MONTHS
SANGWAN 000795-2024
SANGWAN
BRAMA DEVI
4 pOVEIR EX. MLA VS SOMBIR | NACT/118/2024 ISRl - - NIACT 138 | ONE YEAR - - 01-03-2024 DECIDE DECIDE 1 - - 6 MONTHS
SANGWAN 000794-2024
SANGWAN
SUNIL VS
5 SOMBIR EX. MLA SOMBIR NACT/1369/2022 HRBHAI- NIACT 138 | ONE YEAR - - 18-11-2022 01-03-2025 01-03-2025 1 6 MONTHS
SANGWAN 004550-2022
SANGWAN
RAJBIR VS
6 PONEIR EX. MLA SOMBIR NACT/823/2023 LRELIS NI ACT 138 | ONE YEAR - - 13-06-2023 DECIDE DECIDE 1 6 MONTHS
SANGWAN 001777-2023
SANGWAN
SUKHVINDER
7 SOMBIR EX. MLA VS SOMBIR | NACT/1201/2022 HRBHAI- NIACT 138 | ONE YEAR - - 10-08-2022 03-03-2025 03-03-2025 1 6 MONTHS
SANGWAN 003614-2022
SANGWAN
SAJJAN VS
8 SOMBIR EX. MLA SOMBIR NACT/1251/2022 HRBHAL- NIACT 138 | ONE YEAR - - 08-09-2022 01-03-2025 01-03-2025 1 6 MONTHS
SANGWAN 003874-2022
SANGWAN
VINAY VS
9 SOMBIR EX. MLA SOMBIR NACT/137/2022 HRBHA1- NIACT 138 | ONE YEAR - - 13-05-2019 03-03-2025 03-03-2025 1 6 MONTHS
SANGWAN 001172-2019
SANGWAN
VINAY VS
10 SOMBIR | px MLA | SOMBIR | NACT/1392022 | HRBHAL- NIACT 138 | ONE YEAR - - [13-052019 03-03-2025 03-03-2025 1 6 MONTHS
SANGWAN 001170-2019
SANGWAN
KANWAR
SOMBIR SINGH VS HRBHA1-
11 SANGWAN EX. MLA SOMBIR NACT/1135/2022 003434-2022 NI ACT 138 | ONE YEAR - - 30-07-2022 03-03-2025 03-03-2025 1 6 MONTHS
SANGWAN
SHASHI
SOMBIR SHARMA VS HRBHA1-
12 SANGWAN EX. MLA SOMBIR NACT/1359/2022 004529-2022 NIACT 138 | ONE YEAR - - 17-11-2022 03-03-2025 03-03-2025 1 6 MONTHS
SANGWAN
KRISHAN VS
13 SOMBIR EX. MLA SOMBIR NACT/268/2024 HRBHA1- NIACT 138 | ONE YEAR - - 22-05-2024 03-03-2025 03-03-2025 1 6 MONTHS
SANGWAN 001868-2024
SANGWAN
VINAY VS
14 SOMBIR EX. MLA SOMBIR NACT/138/2022 HRBHAI- NIACT 138 | ONE YEAR - - 13-05-2019 03-03-2025 03-03-2025 1 6 MONTHS
SANGWAN 001171-2019
SANGWAN
SOMBIR SUSHILA VS HRBHAI-
15 SANGWAN EX. MLA SOMBIR NACT/540/2024 004116-2024 NI ACT 138 | ONE YEAR - - 22.10.2024 03-03-2025 03-03-2025 1 6 MONTHS




Name of IName of Sitting/ (Case No. [Date and number Offence Maximum Date of Df?ltiiof gleil:le o Date of framing | Present status and its next |Stay, if any, b; Total no.|  No. of wli\i:’e:sfes [Expected time of (Comments by
Sr.No.| District Name Name of MP Title of the case g@ssigned in the |CNR No. Police Station . filing 3 e e KA > 0¥ of witnesses . pectec . _District and Sessions|
ithe Court MLA Former of FIR alleged punishment charge |Criminal charge date higher court | . A remain to icompletion of trial
Court Challan . witnesses| examined . Judge
sheet  |Complaint be examined|
Faridabad NIL
Fatehabad Nil
It is submitted that
in view of the|
directions  contained|
in judgments passed|
by  the  Hon’ble|
Supreme Court of]
ndia in Writ Petition
(Civil) No. 536 of
2011 titled ‘Public|
Interest Foundation &
other Vs. Union of|
India & another’ and|
11)1C&A{:31;B£SD) (Writ Petition (Civil )|
16 GGM D Virender SHNITIN SITTING | Mukesh Vs. Nitin COMA/12/202 %%(1:7%%%_ COMPLAINT ~ |SEC 9A (. LIFE INA NA 05-07-2018 Na 17.03.2025, Arguments No 19 19 0 NO":?}?\:afn%OlGKSﬁcrl
Malik, ASJ |GADKARI Gadkari 0 120B,166,336,4| IMPRISIONMENT o » Arg .
2019 [Upadhaya Vs. Union|
06,409,420,468 e
of India’ as well as|
1471 & 504 Lo
the directions|
conveyed by Hon’ble|
High Court vide letter|
INo. 858/Spl/Gaz.11.17|
dated 22.07.2021, the|
ICourts concerned|
fhave been directed to|
dispose of such cases
lexpeditiously byl
lgiving  priority over|
and above  other|
lcases.
7 witness
Sh. Amit Sukhbir Omparkash Vs 136 HRGRO3- flledu I‘)y P WltpeSJS in | Witnes List hzl;ebi’:sl“f::gsgd
17 GGM Gautam, X Former it - 00332020 Complaint Sec-5, Ggm 420 10 Years  [21/02/2012 P1/02/2012 [21/02/12 No 04.03.2025, Evidence No o sy ° -
[Kataria Mehuram nt in pre- |pre charge not filed | vide order dated
ACIM 74830/2014 12 N
charge  |evidence 27.04.2021)
levidence.
6 witness
. filed by |6, witness One year(Stayed
Sh. Amit . HRGRO3- PR I . . .
1
18| GGM | Gautam, Sukbir Former | OmPakash Vs ly14 comi 74100488720 Complaint Sec-5, Ggm 420 10Years 030113 030113  03/01/13 No 04.03.2025, Evidence No  (complainaexamined in| Witnes List has been removed
[Kataria Ramesh nt in pre- |pre charge not filed | vide order dated
ACIM 13 N
charge  |evidence. 14.10.2021
levidence.
7, witness Arguments on the
. filed by |7, Witness point of
Sh. Amit . 219,114, HRGRO3- P . . . R
,114, 1
19 GGM Gautam, Sukhbir Former | OmParkash Vs. logny 00153720 Complaint Sec-5, Ggm 420 10 Years  [10/01/13 (100113  [10/01/13 No 703 A0, At o) No  (omplainaexamined in| Witnes List | summoning of
[Kataria Sant Ram aforesaid application nt in pre- |pre charge not filed | accused Sukhbir
ACIM 74387/2013 13 N h
icharge  |evidence. Kataria not
levidence. advanced
Hon’ble High
5 witness Court has directed
filed b 2,Witness to adjourn the case
Sh. Amit Sukhbir Omparkash Vs, 135,114, HRGRO3- mmnlzimexamined SO Witnes List via_order of CRM-
20 GGM Gautam, Kataria Former Fll\larender * |COMI- 00013420|Complaint Sec-5, Ggm 420 10 Years 09/11/12  09/11/12 09/11/12 No 07.03.2025, Pws No Int in pre- ffar in pre not filed M-11365-2021
ACIM 74923/2013 12 P charge beyond the date
charge . fixed bef
levidence levidence. ixed before
. Hon’ble High
Court
7, witness
. filed by |7, Witness
Sh. Amit . 106,114, HRGRO3- N Co N N . Arguments on
21 GGM Gautam, i“lfhr'?“ Former Om gﬁrkfg rVS' IcoMI- 00149820 |Complaint Sec-5, Ggm 420 10 Years 2/2/13 R/2/13 02/02/13 Set Aside 28.03.2025, Argument No f]‘t"i‘;pli““ae’r‘a“ﬁ"fd n V‘f}‘"“ef?lLé“ Summoning of
ACIM ataria CVENAEr 74285/2013 13 pre- jpre charge | NOLILEA y cused no-8 to 27.
icharge  |evidence.
levidence.




Name of IName of Sitting/ (Case No. [Date and number Offence Maximum Date of Df?ltiiof gleil:le o Date of framing | Present status and its next |Stay, if any, b; Total no.|  No. of wli\il‘:’e:sfes [Expected time of (Comments by
Sr.No.| District Name Name of MP Title of the case g@ssigned in the |CNR No. Police Station . filing 3 e e KA > 0¥ of witnesses . pectec . _District and Sessions|
ithe Court MLA Former of FIR alleged punishment charge |Criminal charge date higher court | . A remain to icompletion of trial
Court Challan . witnesses| examined . Judge
sheet  |Complaint be examined|
7_, witness 4, Witness Argume_nts on the
. ifiled by N point of
Sh. Amit Sukhbir Om Parkash Vs 218, HRGRO3- omplaina| fexamined so Witnes List |  summoning of
22 GGM Gautam, ) Former ) * |COMI/74136/2| 00032120 |Complaint Sec-5, Ggm 420 10 Years 04/06/13  04/06/13 04/06/13 No 28.03.2025, Evidence No . ffar in pre . .
[Kataria Satish nt in pre- not filed | accused Sukhbir
ACIM 0 13 charge .
charge N Kataria not
N levidence.
levidence. advanced
Sh. Amit HRGRO3- g’l:in':; ) Sx\gi:;ﬁ so Afgu;’iztsoff’“ o
3 GGM | Gautam, Sukhbir Former | O Parkash Vs 17,C0MI744 | 4171750 Complaint Sec-5, Ggm 420 10 Years  [6/15/13 61513  [1506/13 Dropped 29.03.2025, Argument No omplainaip G, b | Witnes List | - summoning of
[Kataria Parveen 38/2013 nt in pre- not filed | accused Sukhbir
ACIM 13 charge N
charge - Kataria not
N levidence.
levidence. advanced
?i,l :jnt?;ss 4, Witness Argulr)r:)eisisotzn the
Sh. Amit Sukhbir Om Parkash Vs, 216, HRGRO3- mmnhimexamined SO Witnes List | summoning of
24 GGM Gautam, . Former * |COM1/74847/2| 00581120 |Complaint Sec-5, Ggm 420 10 Years 19/08/13  [19/08/13 19/08/13 Set Aside 29.03.2025, Argument No . ifar in pre . 8 of
[Kataria Praveen nt in pre- not filed | accused Sukhbir
ACIM 0: 13 icharge N
charge N Kataria not
N levidence.
levidence. advanced
(One witness one year(Stayed
Sh. Amit ) 235, HRGRO3- 6 partly ¥ 4
Sukhbir Omparkash Vs. . . . A has been removed
25 GGM Gautam, . Former . (Comi/74209/20| 00198920 |(Complaint (City 420 10 Years 07/09/13  07/09/13 07/09/13 No 29.03.2025, Argument No IWITNES |examined in |6 WITNESS| °>
[Kataria Arvind vide order dated
ACIM il 13 S pre charge
. 14.10.2021)
levidence.
Sh. Amit . HRGRO31 420/467/468/47 one year(Stayed
26 GGM Gautam, Sh. Sukhbir Former State vs Sukhbir 0o 07686201  854/2015  [Cit 1/120B, R.P LIFE 20/12/2019 P0/12/2019 [20/12/2019 | 17/04/2023 08.02.2025, Pws No 2 6 16 | has been removed
e Kataria ! VS SUKIBIT \cH1/4507/2019 DY e » " | IMPRISIONMENT SR P vide order dated
ACIM 9 Act
27.04.2021)
Sh. Amit . HRGRO3- .
27 GGM Gautam, Sukhbir Former Om Parkash VS COMI/351/202 1" 046516 Complaint Sec-5, Ggm  [156(3) B0/05/2022 B0/05/2022 |30/05/2022 No 18.03.2025,Consideration No No Argument on Point
[Kataria Ishvanti Devi 2 of Summoning
ACIM 2022
Sh. Amit . HRGRO3- .
28 | GGM | Gautam, Sukbir Former | OmParkash Vs o inze0020) 050924- | Complaint | Sec-s, Gem | 156(3) 06/10/12  06/10/12 06/10/12 No 18.03.2025, Notice No No Argument on Point
[Kataria Sukhbir Katria of Summoning
ACIM 2022
Sh. Amit . HRGRO3- .
29 GGM Gautam, Is(“kh'?“ Former O"ng?kaSh VS |Comi/373/2022| 050307- |  Complaint | Sec-5, Ggm 156(3) 08.06.2022 (08.06.2022 | 08.06.2022 No 18.03.2025, Notice No No Argf”me"‘ on Point
ACIM ataria Sukhbir Katria 2022 of Summoning
Sh. Amit ) HRGRO3- )
30 GGM Gautam, Sukhbir Former Om Parkash Vs oo mg42020| 052610- | Complaint Sec-5, Ggm 156(3) 15.06.2022 [15.06.2022 |15.06.2022 No 18.03.2025, Notice No No Argument on Poing
Kataria Sukhbir Katria of Summoning
ACIM 2022
Sh. Amit ) HRGRO3- i
31 GGM Gautam, Sukhbir Former Om Parkash Vs e i/377/2022( 050852 [Complaint Sec-5, Ggm 156(3) 109.06.2022 [09.06.2022 {09.06.2022 No 18.03.2025, Consideration No No Argument on Point
Kataria Sukhbir Katria of Summoning
ACIM 2022
. 166,166A,177 4] .
Sh. Amit . Raman Sharma Vs HRGRO3- ; ' A1 A n (One Witness|
32 GGM Gautam, [Bhupinder Former Bhupinder Singh |COMA/23/202 113570 complaint Sadar 06,407,409,417 10 Years 06.07.2020 AL, alliminag No 1 Witness [pre charge 11
Singh Hooda a4 ,420,468,424,1 Evidence L
ACIM Hooda 2024 20B [Evidence
Seven
Sh. Vikram . 132 HRGRO3- Witness [ TS
N Sukhbir Om Parkash Vs . . . partly
33 GGM Jeet Singh, . Former " (COM1/74475/2| 00118320 |Complaint Sec-5, Ggm 420 10 Years INA INA 19/09/2013 Na 27/03/2025, Evidence No IList Not A Na one year
[Kataria Vikash " lexamined in
CIM 013 13 [Filed
pre charge
levidence.
Sh. Vikram . 214 HRGRO3- Witness [0 Witness
N Sukhbir Omparkash Vs, . q . lexamined in
34 GGM Jeet Singh, Katari Former h (COMI/74832/2|00573020 (Complaint Sec-5, Ggm 420 10 Years INA INA 20/09/13 Na 10/06/2025,Awating Order No [List Not h Na one year
CcIM ataria Nares 13 Filed [pre-charge
levidence
(Charge
Sh. Vikram ) po7 HRGRO3- framed. 5
N Sukhbir Om Parkash Vs . - . [Witness .
35 GGM Jeet Singh, . Former s 00637620 |Complaint Sec-5, Ggm 420 10 Years INA INA 9/29/13 Na 08/04/2025,Awaiting Order No 10 Witnes: R Five one year
oM [Kataria Rohit ICOM1/74881/2 13 lexamined in
014 pre charge
levidence
(Charge
Sh. Vikram . p13 HRGRO3- framed. 6
36 | GGM |JeetSingh Sukhbir Former | Om Parkash Vs 00460920 Complaint Sec-5, Ggm 420 10 Years  |NA NA 1112113 Na 05.03.2025, Charge No |6 wITNE{Witess Na one year
CJMg : Kataria RajSingh  (COMI/74685/2 ). P » 8l 032025, Charg lexamined in ¥
014 pre charge
levidence




Name of IName of Sitting/ (Case No. [Date and number Offence Maximum Date of Df?ltiiof gleil:le o Date of framing | Present status and its next |Stay, if any, b; Total no.|  No. of wli\il‘:’e:sfes [Expected time of (Comments by
Sr.No.| District Name Name of MP Title of the case g@ssigned in the |CNR No. Police Station . filing 3 e e KA > 0¥ of witnesses . pectec . _District and Sessions|
ithe Court MLA Former of FIR alleged punishment charge |Criminal charge date higher court | . A remain to icompletion of trial
Court Challan . witnesses| examined . Judge
sheet  (Complaint be examined
Sh. Vikram . . R27 HRGRO3- . 13 Witness
37 GGM | Jeet Singh, f(‘;lf;"?: Former | State ‘gsms“khb“ 05628920 262/2015 Sec-5, Ggm 420 10 Years  [16/10/18  [16/10/18 Na 1211118 WP oy R T No  [15 Witnes{Examined Two one year
cImM " : CHI/6525/2018| 18 i So far.
17 witness
. lexamined;
Sh. Vikram . . 230 HRGRO3- I
38 GGM | Jeet Singh, Sukhbir Former State Vs Sukhbir 05629020261/2015 Sec-5, Ggm 420 10 Years 16/10/18 | 16/10/18 Na 12/11/18 LIPS, SR No 18 Examination one year
[Kataria Etc. Evidence \Witness |in chief of
CIM (CH1/6527/2018 18 o -
18" witness
lis deffered
Sh. Vikram . . HRGRO3- . 19 Witness
39 GGM | Jeet Singh, Sukhbir Former State Vs Sukhbir 232 05629220483/2014 Sec-5, Ggm 420 10 Years 16/10/18 | 16/10/18 Na Na DL0S 2023 Eosetion No 2L [Examined Two one year
M [Kataria Etc. (CHI/6531/2018 18 Evidence \Witness So far.
36 Six witness
Sh. Vikram Sukhbir Om Parkash Vs HRGRO3- 6 partly
40 GGM Jeet Singh, . Former . 00662620 |Complaint (City 420 10 Years Na Na 01/10/13 NIL 11/04/2025, Warrant Yes [WITNES |examined in Na one year
Kataria Akash Kataria (CHI/74888/201
CIM b 13 S pre charge
levidence.
6 witness
Sh. Vikram . 234 HRGRO3- . 24 partly
4 GGM | Jeet Singh, f(‘;lf;‘r'j: Former State Vs Pawan 17722201 952/13 City 420 10 Years 47 | 77 Na Na Rl R No WITNES |examined in| ~ Eight one year
CIM (CHI1/1266/2017 7 S pre charge
evidence
Sh. Vikram . . 237 HRGRO3- q .
42 GGM | Jeet Singh, i‘;‘l‘::; Former State \;:Sms”khb“ 00540220478/2014 SECTOR -5 420 10 Years 14/01/19 | 14/01/19 Na Na LZCL Zgzviséepnrf:“”“"“ No Wi%fess ii’a‘ﬁf?nré?s Three one year
CIM i ICHI/192/2019 19
Sh. Vikram . HRGRO3-
43 GGM | Jeet Singh, Sukhbir Former Om Parkash Vs |COMUG142/20) 75411 |Complaint 420 10 Years 12/7/18 Na 12/7/18 Na 10/03/2025, Evidence No 19 Na Nineteen one year
oM [Kataria Meenakshi 18, 224 2018 Witness
Sh. Vikram State vs Umesh 85 HRGRO3- . X
44 GGM | Jeet Singh, S“‘:ﬁ:‘val Former Aggarwal 04532120 (154/21 Kherki Daula | 10 EEDRA 7 year 28.07.2021 | 28.07.2021 [Na Na 10/03/2025, Warrant No Wi{ffess S‘e’j{a‘r’n"i‘:ﬁ;s Twelve one year
oM 88 /Manorama etc. (CHA/770/2021| 21
Sh. Vikram . HRGRO3- .
45 GGM Jeet Singh, Sh‘ Dharm Former Neeraj Choud_hary INACT/6311/20 011644- |Complaint [Udyog vihar 138/142, NI 2 year Na Na 20.02.2020 Na 29/03/2025, Appearance No 4 Witness Two w'nness Two one year
M Singh vs Dharam Singh [20 2020 Act examined .
Sh. Vikram ) HRGRO3-
46 GGM Jeet Singh, gh ]?lharm Former Neer? Ch(md.harg INACT/13926/2 023260- |Complaint city 138/142, NI 2 year Na Na 19.06.2020 Na 29.03.2025, Apperance NO 4 Witness Na Four one year
M ing vs Dharam Singh 020 2020 Act
Sh. Vikram . HRGRO3-
47 GGM | Jeet Singh, Sh. Dharm Former Neeraj Choudhary NACT/13925/21" > 3559 \complaint ity 138/142, NI 2 year Na Na  [19.06.2020 Na 29/03/2025, Apperance NO 4witness|  Na Four one year
M Singh vs Dharam Singh 020 2020 Act
Sh. Vikram . HRGRO3-
48 GGM | Jeet Singh, Sh. Dharm Former Neeraj Choudhary NACT/54559/2 " 165 \complaint ity 138/142, NI 2 year Na Na  [09.12.2019 Na 29.03.2025, APPERANCE NO 4 witmess|  Na Four one year
oM Singh vs Dharam Singh (019 2019 Act
Sh. Vikram . HRGRO3- Witness
49 GGM | Jeet Singh, Sh. Dharm Former Neeraj Choudhary NACT/54558/2\" 186 (Complaint city 138/142, NI 2 year Na Na  |09.12.2019 Na 29/03/2025, Apperance NO List Not Na Na one year
Singh vs Dharam Singh 019 Act N
CIM 2019 Filed
X Awaiting Order.
Sh. Vikram . HRGRO3- YES, Stay from )
50 GGM Jeet Singh, Sh‘ Dharm Former Neeraj Chouqhary INACT/6594/20 011927- |Complaint Section-14 138/142, NI 2 year Na Na 24.02.2020 Na 29/03/2025, Apperance Hon’ble High |4 Witness| Na Four one year Stz.iyed by Hon’ble
M Singh vs Dharam Singh 20 2020 Act Court High Court Order
CRM-M-46130-2021
Sh. Vikram District President HRGRO3-
51 GGM Jeet Singh, ;Jm;f‘l;al Former Gargi Kakkar vs COMI/467/202 064955- |Complaint Civil Lines 499 2 year Na Na 28.07.2022 Na 22/04/2025, Consideration No 3 Witness| 3 Witness Na one year C%ozr;g;‘c{ezr(ﬁi;n
cM 55 Umesh Aggarwal 2022
13 2 Witness
09.05.2011,|09.05.2011, The revision Witness have been
but accused,|but accused, tition against have been xamined
Sh.Kuldeep | Sh.Kuldeep petition against| , ; ineg| examine
vats was | vats was SUMMONIg - qa the | 942 the
MS. NEHA HRGRB1- summoned | summoned order w/s 319 accused accused 07.02.2025
52 GGM | YADAV, Sh. Kuldeep Sitting State Vs Parveen \pyp5152017 | o0g21- 107, Dated Bilaspur | 47:148,323,32 7 years onan onan NA 25.00.24 15.03.2025 Prosecution | CrPCwas -\ Lo o |persons whol | \viin One Year | Prosecution
ACJ (SD) Singh and others 24.10.2010 5,506,452 IPC Lo L Evidence, dismissed by were .
PATA 2017 application | application B 2 |who were| . ©. Evidence, Charge
UDI Hon’ble Punjab| ", .. initially
u/s 319 u/s 319 initially
N N and Haryana arrayed as
Cr.pc vide | Cr.pc vide High C arrayed as| dsh
order dated.| order dated. igh Court on |, ced jn| 3CCused sh-
. . 16.01.2024 Kuldeep
14.10.201 | 14.10.201 the
Vats
challan




[Name of Sittin; (Case No. [Date and number Offence Maximum Date of Df?lti:uf glfil:f o Date of framing | Present status and its next |Stay, if any, b Total no.)  No. of li\i::’eof [Expected time of (Comments
Sr.No.| District Name Name of MP €0 e/ Title of the case |assigned in the | CNR No. ate UMDBET police Station end aximu filing 8 ng ate o 2 esent status a s ne ay, It any, by of witnesses | ' T€sses pectec € 0" District and Sessions|
MLA Former of FIR alleged punishment charge |Criminal charge date higher court | . A remain to icompletion of trial
Court Challan . witnesses| examined . Judge
sheet  |Complaint be examined|
Hisar NIL
Jhajjar NIL
Jind NIL
Kaithal NIL
Karnal NIL
Kurukshetra NIL
Narnaul NIL
MAMMAN STATE VS HRNUO1 148,149,1537 Impri t fi
: E 1379A,39542| Imprionsment for
53 Nuh KHAN SITTING JUBER etc. ISC/143/2024 002209- 7 436,506,201 life 10/30/23 19/04/2025 NBW 0
2024 ,120B,107,18
150/01.08.2023 | NAGINA 0IPC 25 25
148,149,153A
379A,436,50 .
MAMMAN STATE VS HRNUO1-| - 207 4 Imprionsment for
54 Nuh - KHAN SITTING LUKMAN etc. ISC/171/2024 002707- 6,213()915,132?77:]4122()7 life 11/07/23 10/03/2025 FOR CHARGE
2024 | 149/01.08.2023| NAGINA B IPC 30 0 30
148,149,153A
,379A,506,39 . 27.03.2025 FOR
55 Nuh . KamAN - sitTing | STATE VS ADIL 14512024 |HRNUO10] 148101.08.2023 | NAGINA (5,427,201 ,107] MPrionsmentior | 4o;3/53 ARGUMENTS ON 20 0 20
. 02226- ,120B,180 CHARGE
2024 IPC
HRNUO1- 148,153A,379 . 27.03.2025 FOR
56 Nuh - m}:"’\’}’m“ SITTING S;gﬁl\és ISC/173/2024 | 002706- B.427,435,39 'mp”“”ﬁme”t for | 1030123 ARGUMENTS ON
2024 5,397,201,120 e CHARGE
B,180,107
137/01.08.2023 | NAGINA IPC 33 0 33
Palwal Nil
hupind Sitting
Singh
[Hooda CBIVS HRPKO1 RCCHG 2015A |- 1 o0 ﬁg'};ﬁ‘f,’c & Charge not |Awaiting order from
57 Panchkula Bhupinder Singh [PC/3/18 00052420 0019 DATED N 10 year 02/02/18  (02/02/18  |-NA- 8! [Hon’ble High court for Yes 367 0 367
CHD 13(2) R’'W fframed
Hooda & others 18 15.09.15 26.03.2025
13(1) D )IPC
hupend Sitting
Singh
[Hooda.
%"I:LL“I CBI Vs HRPKO1 |RCCHG2017A/0| (o1 :;3?/3%))12[/1:2 Fl:z:‘”b‘l‘e“ﬁ‘f l’if For awaiting of Hon’ble
58 Panchkula ra Bhupinder Singh [PC/16/2018 00490720 008 Dated 4 10 year 01.12.2018 | 01.12.2018 N/A e High court order on Yes. 82 0 82
(Rajay Hooda & ors 18 05.04.2017 CHD  13(1)() of PC court order on 5 4 5955
Sabha : o Act 13.12.2024 o
member ,
died)
Bhupend Sitting
Singh
Hooda. DN
Moti Lal HRPKO01 ENFORCEM| 3and 4 of .
59 | Panchkula Vohra EDVsAJL  [SOMAM220 00450320 COMPLAINT ENT PMLA Act 7 year 26.08.2019 | 26.08.2019 | 26.08.2019|  Charge not OF;’;;“;;'Z‘? DIoceedingon No 25 0 25
(Rajay 19 CHANDIGAR| 2002 -0
Sabha H
member ,
i
[Bhupinder ICOMA/3/2021 | HRPKO01
Singh Hud 00048820 DN
ED Vs Bhupinder 21 ENFORCEM| 3and 4 of Charge not [For awaiting submission of
60 Panchkula Sitting ingh H dap& r COMPLAINT ENT PMLA Act 7 year 15.02.2021 15.02.2021 [15.02.2021 framgd final report in RC/02/2016 No. 34 0 34
singh Huda & ors. CHANDIGAR| 2004 © on 09.05.2025
H
Sanghi Ram
State Vs Sanghi HRPKO03 [FIR NO. 290 Sector 14, [For prosecution evidence
61 Panchkula Former Ram ICHI/33/2019 |00429201 \dated 24.11.2017 [Panchkula. 420 IPC 7 year 10.01.2019 (10.01.2019 -N.A 12.06.2023 on 03.03.2025 No. 15 8 7
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IName of IName of Sitting/ (Case No. [Date and number Offence Maximum Date of Df?lti:of gleil:le o Date of framing | Present status and its next |Stay, if any, b; Totalno.|  No. of wli\i:’e:sfes Expected time of [COMMeNts by
Sr.No.| District Name Name of MP Title of the case |assigned in the | CNR No. Police Station . filing 8 ng 2 R Y> D] of witnesses . pectec . [District and Sessions|
ithe Court MLA Former of FIR alleged punishment charge |Criminal charge date higher court | . A remain to icompletion of trial
Court Challan . witnesses| examined . Judge
sheet  (Complaint be examined
as been submittec
by Sh. Sanjay, SDJM,
Samalkha in whose
Court a Criminal case
bearing CIS No. CHI
255/2020 titled as
Sh. Sanjay, . . IHRPPA10 457,380, State Vs. Sudhir etc.
62 | Panipat [SDIM Satvinder State Vs. Sudhir | 155/ 2020(01109 260 dated Samalkha | 406,120B, 34 7 Years 09.07.2021|30.07.2021 |  NA 073021 WS 313 Cr.PC NA 39 39 0 3Months | ainvolving former
Rana etc. 28.04.2020 X .
Samalkha 2020 IPC MLA is pending. The
prosecution evidence
closed. The case is
adjourned to
06/03/2025 for
recording statement
of accnsed 1/S 213
51 51 0 Judicial Officers have
been directed not to
give unnecessary
adjournments except
|Accused Sunil produced before the for the
lcourt through VC. Ld. Counsel fro special/substantial
lco-accused Paramjeet, Mukesh,
Sunil has adressed partly arguments reasons to be
. HRRHO010 [and requested adjournment for Six months after | recorded on moving
63 Rohtak - Balbir @ Bali Former State@\)/ ;jia o 64 02 06%3; 1 Kalanaur 302 Life Imprisonment |19.09.2011| 23.01.13 | 28.05.11 &232'3%)'3 1 ioumnen B vacation of stay on|of written application
2902014 lcompletion of defence evidence on proceedings. by the concerned.
Ibehalf of d d
= They have alo been
Rohtak lis in custody be produced before the asked to use video
|court through VC on date fixed. conferencing facility
for conducting court
proceedings and
speedy disposal of
such cases.
i Stayed by 3 38 1-2 years after
Ms. Nisha, On 24.02.2025 adjournment | popipje Mr. vacation of stay on
(Chief Manish Grover Vs HRRHO30 civil Lines Sg”gm Hea{jd; A”“gfd' Justice proceedings.
64 Rohtak Judicial - Balraj Sitting Balra) 15303548202 - Rohtok 499,500 IPC - - - 26.02.2020 | Not Framed yet | ;o ogszeoggsfzrgg:;en?on H.5.Madaan on a1
Magistrate, 0 the point of summoning of 27.08.2020 in
Rohtak. accused. CRM-M 24747-
2020
3| 8| 1-2 year
On 19.02.2025 CW Ramak
and Goswami was present
and examined. No other
. evidence was present. Case
Ms. Nisha, was adjounred to 24.02.2025
Chief HRRHO30 for recording statement of
65 Rohtak  Judicial g”?h:”tth Sitting MahsmBBla,'ai”ath 961|15686202 - IMT,Rohtak 499’?33'501 - - - 06.09.2021 | Not Framed yet | accused u/s 313 Cr.P.C. On 11
Magistrate, alakna s Baljee 1 24.02.2025 statement of
Rohtak. accused was recorded and
case was adjourned to
11.03.2025 for defence
evidence if any otherwise for
arguments.
Rewari NIL
Sh. Munish HRSI03- L . .
66 Sirsa Nagar, - Sh. Gokal Sitting State Vs Gokal |y g8 9023 | 006606- | 11.01.23and 29 | City Sirsa | 202/34/342/353 3 years 06.09.23 | 06.09.23 - 221124  |[eeemelHonbIgHIghSen - 13 - - -
" Setia Setia /506 IPC order for 07.03.25
CJM, Sirsa 2023
Sonipat Nil




No, of

N £ N £ L (Case No. D d b £ Maxi Date of foxlt.e of ?ﬁte of D £ frami P di i b Total no.| No. of . E d ti ¢ (Comments by|
Sr.No.| District Name |, 2" © Name of MP ame o Sitting/ Title of the case |assigned in the | CNR No. ate and number| p ) e Station Offence aximum filing Hing 1ung ate ol framing |pLreseabStains QAU ReERL Sla.y, 1 any, by of witnesses | Witnesses [Expected time ot py, 0 and Sessions
ithe Court MLA Former of FIR alleged punishment charge |Criminal charge date higher court | . A remain to icompletion of trial
Court Challan . witnesses| examined . Judge
sheet  |Complaint be examined|
The Hon'ble High
Court of Punjab &
Haryana at
Chandigarh, has

directed to adjourn
the hearing in the trial
to a date beyond that
given by the Hon’ble
High Court, in CRM-

Direction has been| M-23786-2021. No
Ms. Indu The case is fixed for given to adjourn |further order has been

N HRYNO30, FIR NO. 149 420, 406, 409, o .

7 | Yamuna |Bala, Chief - Sh. Subhash | g o | State ViSKusum oy 01 (01542202|  DATED Buria | 467,468,471, | Life Imprisonment | 16/03/2021 | 16/03/2021| - 08.06.2021 2SN o v Yes 11 0 11 the case beyond | _received from the
Nagar Judicial Chaudhary Rani etc. 1 15/10/2018 120-B IPC further orders of Hon'ble the date fixed by | Hon’ble High Court.
Magistrate High Court. the Hon'ble High | The date fixed in the
Court. Hon’ble High Court

was 02.12.2024 and
further adjourned for
12.05.2025 and as
such the present case
has been adjourned
for 22.05.2025 for
awaiting further
orders from the
Hon’ble High Court.
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